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Development of Kolhapur Airport In 
Maharashtra during Sixth Five Year 

Flan

9668. SHRI RAJARAM SHANKAR 
RAO MANE. Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) what steps Government have 
taken to develop Kolhapur airport 
in Maharashtra as a regular airport 
for Indian Air Lines;

(b) what is the budget for its 
development during 6th five year 
plan; and

(c) by what time the work will be 
completed?

THE MINISTER OF TOURISM 
AND CIVIL ' AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): . (a) 
to (c). There is, at present, no pro
posal to develop Kolhapur airport 
since Indian Airlines has no plans to 
operate through Kolhapur. However, 
Kolhapur is one of the 50 centres re
commended by an Expert Committee 
for operation of third level services. 
The recommendations of the Commit
tee are under consideration of the 
Government.

Sanction o f Funds for House Build
ing Advance to Employees o f Income-

Tax Department, Madras Charge

9669. SHRI K. A. RAJAN: Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state;

(a) whether it is a fact that the 
Central Board of Direct Taxes have 
not sanctioned funds for House 
Building Advance to the employees 
of the Income-tax Department, Mad. 
ras Charge;

(b) whether it is a fact thal the 
All India Income-tax Employees 
Federation has represented to the 
Central Board of Direct taxes and 
Minister of State for Finance on 22nd 
February 1979; and

(c) if so, what action Government 
have taken in the matter and when 
the funds will be allotted?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
No indication of availability of funds 
was issued in respect of Commis
sioner Madras Charge, during 1978-79. 
However, the Commissioner, of his 
own accord and on the basis of pre
vious sanction issued during 1977-78, 
sanctioned a sum of Rs. 88.500/- to 
employees of his charge during 1977- 
79.

(b) The All India Income Tax Em
ployees' Federation submitted a Me
morandum dated 22-2-1979 to the 
Minister of State for Finance, but no




